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Date of Ord_ér : _ o - - Orders

28.2.2000 Mr.Devencra Raghav - Counsel for applicant

Mr.Javec Chauchary - Ccunsel fcr respcndente

Heard the learnecC counsel for the psrties.

The learne¢ counsel for the applicant submits that
representaticn (Annx.A3) of the applicant dated 1.6.94,
.;m; ‘regarding the relief scught fcr is pencing consideretion with

AQ;J the respcndents and nc finel dJdecisicn on the representation
has. yet been taken as appears frer letter dated 20.11.96
[; ' (Annx.R6). He submits thét necessary éjreétjcns may be given
to the responcents for disposal cf the respresentaticn within

8 epecified pericd. '

In view of the submisesions of the learned ccunsel for
the applicant, we direct the respcndents tc cCispose of the
representaticn dateé¢ 1.6.94 (Annx.A3) by 8 reasoned andé
speaking crder within a pericé cf 6 months from the date cf
receipt of a ccpy of this crder. In case the applicant hes any

grievance against the order on representation, he can apprcach

- P' the appropriate fcrum for recdressal of his grievance. With the
A %A above directions, the 0.A is dispcsed of with nc orcer as tc
L | cests. Lo

8

A copy of the O.A with annexures theretc may be sent
tc the respondents.

In view of the order bassed as abovey M.2A No.200/S6

(N.P.Nawani) (s‘.K.Agaﬂ" ‘

Member (2). Merber (3).

stends dispcsed cf.
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